
GOVERNMENT OF INDIA 

MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY 

LOK SABHA 

UNSTARRED QUESTION NO. 3885 

TO BE ANSWERED ON 17.07.2019 

 

CYBER SECURITY 

 

3885.    SHRI MANOJ TIWARI: 

 

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to 

state the details of steps taken/being taken by the Government to establish cyber Courts 

across the country in near future? 

 

 

ANSWER 

MINISTER FOR ELECTRONICS AND INFORMATION TECHNOLOGY 

(SHRI RAVI SHANKAR PRASAD) 

 

The Information Technology Act, 2000 provides adequate provisions for justice mechanism 

to deal with cyber contraventions and cyber crimes. Section 46 of the Act provides for 

adjudication mechanism for cyber contraventions. Secretaries of Department of Information 

Technology of each State and Union Territory have been appointed as Adjudicating Officer.  

The appeals are dealt by Telecom Dispute Settlement and Appellate Tribunal (TDSAT). 

Cyber crime cases are dealt by appropriate competent courts. Presently there is no proposal 

with Ministry of Electronics and Information Technology to establish separate cyber courts. 
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